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STATEMENT RE PLACING OF
CERTAIN FIRMS IN ABEYANCE
FOR IMPROPER IMPORTS OF
TALLOW.

MR. CHAIRMAN : New, the
Minister will make a statement.

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-.
TAP- SINGH) : Mr. Chairman, Sir,
statement on certain firms placed in
abgyance for improper imports of
u“Wnu :

abeyance for improper tallow import (St.)
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MR. CHAIRMAN : There is no
point of order. * Let the Minister make

the statement.
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DR. VASANT KUMAR PANDIT
(Rajgarh) : Whether it is a personal
statement by the Minister or it is a
policy statement.

(Interruptions)

SHRI HARIKASH BAHADUR
(Gorkhpur) : Sir, I rise on a point of
order. ({nterrptions) I have given notice
of breach of privilege against the Minister
on this partcular’issue, If he is to make
any statement let him make the state- -
ment on my notice of breach of privilege

) MR. CBAIRMAN : There is no
point of order. Let the Minister make
his statement,
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SHRI VISHWANATH PRATAP
SINGH: The factual position is that
on receipt of reports about imports of
animal tallow by certain firms in an un-
authorised manner, inspections of 48
firms in various cities of India were
carried out by the inspection teams

_deputed by the Office of the Chief Con-
troller of Imports & Exports, On the
basis of the information, material and
documents collected by the inspection
teams during their inspections, it was
found that 193 firms were prima facie
involved in unauthorised impart of ani-
mal tallow on or after 5.6.1981 when
imports of all kinds of animal tallow
ceased to be on OGL. These firms fall
broadly into three categorics: (1) those
who import licences were utilised for
such imports of animal tellow; (2) those
who actually effected such unauthorised
imports; and (3) thosc who abetted in
such unauthorised imports or in misutili-
sation of such unauthorisedly imported
tallow. Accordingly, pending further
investigation, Officc of the Chief Con-
troller of imports & Exports placed 193
firms under abeyance for a period of
six months, in public interest, in terms
of Clause & B of the Imports (Control)
Order, 1955.

None of these 193 firms including
M/s, Oswal Woollen Mills Ld., GT.
- Road, Ludhiana; M/s. Oswal Agro Mills
Ltd., Ludhiana, Kishan Chand & Sons
Ludhiana, Mansingka Baothers Calcutta,
Godrej Soap Ltd., Bombay and Allana
Oil Mills, Bombay, has b:en removed
by the Office of the Chief Controller of
Imports and Exports from abcyance so
far. Since investigation against M/s.
Jain Shudh Vanaspati Ltd., New Dzlhi
could not be finalised within six months
the abeyance was extended on 1-2-1984
and on completion of invcstigation, the
firm has been debarred for 5 licencing
periods upto March, 1988 under Clause
8 of the Imports (Control) Order, and
the abeyance circular dated 1.2.1984 has
been modified to that extent by the
dcbarring circular dated 2,.3.1984.

Thus, in view of the above position,
At is obvious that the Minister of State
in the Ministry of Commerce and
: Dapartmcm of Supply has stated the
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position in conformity with the facts in
reply to the Unstarred Question No. 6940
on 6,4.1984 and did ot at all mis-load
the House.

I would like to clarify now the con-
text in which the letter dated 20.1.1984
of Shri S.N. Bhatnagar, Dy. Director
(V). Dircctorate of Vanaspati, Veg. Oils
and Fats referred to by the Hon’'ble
Members in their notices, was issued.
Apart from the 193 firms mentioned in
the abceyance circulars issued by the
Office of Chief Controller of Imports &
Exports, the Directorate of Vanaspati,
VYeg. Oils & Fats on its own, issucd ins-
tructions to S.T.C. to keep allocation
to seven other firms in obeyance on
account of similarlty of thecir names
with some of the aferesaid 193 firms
included in CCI & E’s Abeyance circular
or considering them to be sister concern
of any of the said firms. Shri P.S.
Cheema, Chief Director, Directorate of
Vanaspati, Veg. Oils & Fats has himself
clarificd this in his letter No. I.VP(5)83
dated 12.1.1934 to the Chief Controller
of Imports & Exports, which runs as
under:—

“We have received representations
from som= of the vanaspati units whose
allocation has been stopped by us on the
ground that their sister concerns are listed
in the Abeyance Orders issded by CCI&E.
Since w2 had some infarmal reports
about the conncctions of the various
vanaspati units with the parties men-
tioned in Abeyance list issued by you
(that is CCI&E) we advised SC to keep
their allocations in abeyance to be on
the safe side. Although we have no
material to prove the connections of the
various firms listed in the Abeyance
Orders with the vanaspati units our
information is based on informal reports
as well as similarly of the names listed
below. = This is from the letter of the
Vagaspati Director.
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Namo of the partics allocation of which
has been sdsp‘qued

Name' of the s_ilter concsrn appearing in
abeyance list

1, Vegetable Oils L1id., Bombay

2: Iadian Ve;etlblé' Products Ltd. Bombay

3. Oswal Vanaspati & Allied Industries,
Ludhiana

4. Kishanchand & Company Ltd., Indus-
tries Ltd. Ludhiana

5. Mansingka Industries Pachore
6. Ménsingka Oil Industries. Khandwa.

7. Rajasthan Vanaspati Products Ltd.,
Bhilwara

Godrej Soaps _.Ltd,. Bombay,:which has
been in abeyance. )

Allana Oil Mills, Bohbay.

Oswal Woollens Ltd., Ludhiana.

-

Kishap Chand & Sons., Ludhiana.

Mansingka Brothers, Calcutta.
—_—do—
—do—

In view of th: foregoing, you are
requested to kindly advise us as to what
action should be taken in the marter.””

It is obvious that su» moto action
was taken by th= Directorate of Vanas-
pati to bz on th: safe sid2 as they had
no formal proof of coanection of these
firms with any of the 193 firms under
abzyance as ar CCI&E office
circulars.

Since th: application of the absyancs
cirgular issued by th: Chief Controlier
of Imports and Exports was confined to
the 193 firms m:ntioasd thersin and did
not extend automatically to aany sister
concerns ther:of and th:re was no in-
formation with cither ths Dircctorate
of Vanaspati or with th: Offize of ths
Chief Controller of Lmports and Exports
that the seven other firms put in
abeyance by th: Directorat: of Vanas-
pati had actually committed any of the
violations under the Imports Control
regulations, nam:ly,. . allowing. thgjr
licenses.to bz utilissd for un.authorised
import of animal tallow, actually effect-
ing such imports or ab:tting in any
such unauthorised imports or misutili-
sation .of the imported goods, tha. Qe
of the Chief Controller of Imports &

Exports issued the following reply to the
Chief Director of the Directorate of
Vanaspati:—

“The abeyance circulars apply to
those firms. whose names are spe.
cifically mentioned thercin and
do not automatically effcct their
sister concerns.”’

. On receipt of the aforesaid clarific-
ation, the said Directoratc of Vanaspati
withdrew its own carlier -instructioas to -
STC to keep in aboyance the allocation
already made. The letter of Shri S,N.
Bhataagar, Dy. Dirsctor, Directorate of
Vanaspati Veg. Oils and Fats., referred -
to by the Hon’ble Membsrs runs. -as
under; —

“[ am to refer to this Directorate’s
letter of even numbsar dated 3rd &
7th January, 1984 on the above
mentioned subjsct and to say that -
the allocation of imported oils of
the following units for. the.month’"
of January,.1984, which was kept
in abeyance may pleas: be released
immediately: — S

1. Vegetable .P-i,l’.l-!“.".'. ,Botgr‘;pay
2. lIndian - Vegetable  Products. -
Bombay S
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- 3. Oswal Vanaspati & Allied
Industries, Ludhiana

" 4. Kishan Chand & Co., Oil
Industries, Ludhiana

5. Mansingka Industries,

Pachora

6. Mansingka Oil Industries
Khandwa

7. Rajasthan Vanaspati Produ-
cts, Bhilwara."

From the above position, it is crys-
tal clear that the word ‘abeyance® used
in Shri Bhatnagar's letter dated 20.1.34
refers to the abeyance instructions issued
suo motto by the Directorale of Vanas-
pati and not to the abzvance circulars
issued by the office of CCI & E. None
of the 193 firms has becn withdrawn
from abeyance by the CCI & E office.

Therefore the answer given by the
Minister of State, stating that no abeya-
nce order in respect of any of the 193
firms has been withdrawn so far is
factually correct and has not misled the
House.

No favour has been given to any of
the 193 firms put in abcyance by the
Office of the Chief Controlier of Im-
ports and Exports.

As regards the charge of graft against
me by Shri R.N, Rakesh, MP, I firmly
deny it, Even the Hon'ble Mcmber
making the charge knows that the charge
is not true. In my public life, 1 have
kept the abservance of moral standards
and cthics above office.

14.30 hrs.

DEMANDS FOR GRANTS (GENERAL)®
1984-85.— (CONTD.)

(i) Ministry -of Commerce (Conrtd.)

. DR, VASANT KUMAR PANDIT :
S_xr.. I have a point of informa-
tion. I am not raising a point of ord:r.
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MR. CHAIRMAN : No point of
order can be raised on the Minister’s
Statement. Nothing will go on record.

(Interruptions)**

MR. CHAIRMAN : Now, Mr. S.P.
Thorat, to speak on the Demands for
Grants for the Ministry of Commerce.
He is not there. Then, Mr. Shanmugam
to speak.

*SHR1 P. SHANMUGAM (Pondi-
cherry) : Mr. Chairman, Sir, 1 rise to
make few suggestions on the Demands
for Grants of the Ministry of Commerce
for the year 1984.85. Unless the trade
gap is fiilled up by augmenting exports
and by reducing the imports the
industrial economy of the country
cannot show signs of recovery. It
augurs well for the nation’s economy
that after out capable Minister of
Commerce has assumed the office the
exports have gone up and the importers
are getting reduced.

1 would confine remarks to my
constituency Pondicherry Union
Territory. 1 would like to bring to the
personal atteation of the Minister of
Commerce that in Pondicherry town the
Anglo-French Textile Mill, commonly
known as Rodier Mill, has remained
closed for the past ten months, 7600
workers without their wages for the
ten months are hovering between life
and death, The unbcarable misery
of starvation has led 30 of them to
commit suicide and their dependents
have bzcome destitutes. [ do not know
how many suicides may take place
before the Mill is re-opened. 40,000
people, who ure dependents on these
workers, are struggling to survive,
putting up a brave face against the
pangs of hunger. You know, Sir, that
if hunger is not appeased, then the
hungry man turns violent. Such a
situation is likely to happen in
Poncherry if immediate step for re-

**  Not recored.

* The original speach was delivered
in Tamit.



